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Justice V.S.Aggarwal =

For  the post of Postal sesiatant., Tha basic

gualificatiaon prascribed is that the candidats must  pass
10947 exanination. The applicant halds a certificate from
the Central ﬁoard.mf Higher Education From Lttam ragar .,
plea Delhi. He had been selectsd for tha post  but The
randidature had subssquently been cancellad on the ground
that  the ocertificate of the cantral  Board of  Highar
Education is not recognised by the respondent Mos. Lo tio 5.
Learned ocounssl  for applicant montands that tha
applicant  thereafier had joined the agra Univ&rﬁifw

graduatsd  and thersafter passsed and mhtained the degirse
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For  Law also, and conssguantly., the candidature of  ithe
applicant cannot be reljsctad |
A >. ble  hawve marﬁfﬁlly considerad the plea of the
applicant:. Onee the basic reguirement is o pass  10+@
gyamination from a ﬁﬁcmgni$ed ITnstitution, 1t is mandatmr#
that it should ba so passed and the higher oualification

in this regard baocomes Imnaterial. We arse not saxprassin
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any  opinion  for purposes of the present order about  the

subsaquant - degrsses obtainad by the applicant besoausse that
% )

s not controversy before us.  ITn fact, our attention has
N

baan drawn  to a certificete of 23.1.1999 issusd by The

s
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aid Central Board of Higher Education, which reads:-
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"Stated that  Bowi. of Tndia doss not
raecoghnise 1 hes Intermadiahe examination
conductad by the Central Board of Highar
Fducation at arva Samaj Road, Ultam MNagar,
pDslhi-Be."

Tt wlsarly shows  that even the said Board, in  an
unambiguaus  terms, had informed that Govt. of India doss
not recognise the same to bs an examination sguivalent to
Intermadiate FExamination. In  that avent., tThe il
monclusion  that can be arrived at thaﬁ thiz anplicant did
nat.  have the basic gqualification to state that he was

gqualifised to take the test, whan he had no cartificate

from a recognissd crf 10472,

& the impugned order cannot be  stated

The application must  fail  and is
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